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Order of the Tri.bunal 

Heard Mr. B. N. Sarma, learned 

CoUnsal. for the applicant. 

The application is admitted, 

call for the recrds1j 5t on 20.8.01, 

P1 ember 	 Vice'Chajrman 

Await Service Report. List on 

4.9.01. 

'1 ic eCha irma a 
Mber 

i1r..Sengupta, learned Rlye counsel 

for tha respondeh€ states that he has not 

rece1p't any instruct-ions. 4 we3ks time is 

allowed to file s4'c 4er. 

List on io/io/oi for order, 

\( 
Namber  

•- 

') 	
- 	 mb 
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10010001 	List the matter o-ri. 	ih.11,2001 

to enable the respondents to rile g 
G . 	-d 	t92O r J7& 	 written at at ow ant, 

c c 
Member 	 ViceChairman 

ct- -9 
bb 

22.11 .01 	List on 4.1!.2002 lao enable the 

j4t respondents to file 	written statemnt, 

U 
Member 	 Vice -Chairman 

bb 

y 

4.1.02 
No written statement so far 

filed by the respondents. Further four 
. . 	. 	weeks time is allowed for filing of 

written statement as a last chance. 

I 	( c u7 
Ab 

M ember 	 C 	Caj 	n 

VV) 	t)rv\ 	bLI4 
4 .  

im 

4.2,02 	List on 7.3,2002 to 	Sfldbj.5 	the 
respondents to 	file written statement, 

• Ct C 	 ____ • Mebr 	 . 	ViceCajrman 
mb 

7.3.02 	No written statement so far is filed.' 
on the 	ràyer of Mr. S.$engüpta, learned 

counsel for the Respondents further four 

• 	weeks time i's allowed to file written state- 
merit as. a last chance. 

List on 8.4.2002 for order. 

•• 	• 	
- \ L L 

jn:ij 	r '  • . 	 er 	. 	 ViceChaixman 
mb 

8.4.2002 	List the case on 10.5.2002 enaling 

the respondents to file written statement 
9 r$ 

Member 	 Vice"Chajrn*an 
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10.5.02 	Ii 	It has been stated by Mr. S.Sen- 
gupta, learhed counsel for the Responden-
ts that lik6 case namely O.k. No. 476 o f  
42001 is already posted for hearing on 

\L 	LA- 	 j6/6/2002.*.'t h.ts case may also be listed 
1or hearing, alongwith the said O.k. In 
the meant une, the parties may exchange 

i..plead.tngs. 

List on 6/6/2002 for hearing. 

mb 

~ (~ ~ 6 
1­101~ Member Vjce-'IChajrTnan 

(1  i 
- 
 (q;; ,;•/ecf 

ALL)! /DJ/L 

 zeal 

I 	. -et;T aMhe4/ add. 1k., 
I -'%'flL 	 tv9 	i 

ô) 	VI4tai' 

14.6.2002 	 Judgment 

court, kept Jr 

application is 

to costs. 

Member 
nkm 

pronounced in open 

separate sheets. The 

allowed. No order as 

Vice-Chairman.. 
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CELADMINISTAT IVE, TRIBUNAL 
GUWAHATI BENCH 

1 	 No. 222 of 2001 

j L 	JL 
Late of Decjsion .............  

MsTrishria Boruah 	- 	- 	 petitioner(S) 

Mr B.M.Sarma and Mr A.D. Chaudhury 	- fcr the -- 	- 	
Pett.1oner(s) 

.VersuS- 

The Uniofl of Iria and others 	- 	lidflt! ) 
I 	 - 

	

iji 	 kIrf 
CH 

Mr S. sengiipta, Railway Counsel 
. 	-1 	''• 	i-- 	; 

	

- - - - 	 - _Advocate for the 
Respondent(s) 

THE HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 0; 
TIiE1 HCIN'BLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

pei- ..icner(S) 

le Whether Reporters of local papers may be allowed to see the 
judgment ? 

2 To be referred to the Reporter or not ? 

- cte fc 
3, 	iétiir thir Lordships wish to see the fair copyPo*f-."'the'r7'j.Q1&9Aent ? 

4. Whether the Jidgzñeiit is to be circulated to the other Benches 

mi 	
- 	/ 

Juaerit t liverd by driie : 	Vice-Chaitman 

-' 

: 	'i h 	 •t') 	- 	' 	C 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.222 of 2001 

Date of decision: This the 	day of June 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Ms Trishna Boruah, 
D/o Shri Narayan Baruah, 
Village- Boraera, P.O.: Titabor, P.S.: Titabor, 
District: Jorhat, Assam 	 Applicant 
By Advocates Mr B.M. Sarma and Mr A.D. Chaudhury. 

- versus - 

The Union of India, through the 
General Manager, 
N.F. Railway, 
Maligaon, Guwahati. 
The Secretary, Establishment, 
Railway Board, 
New Delhi. 
The Railway Recruitment Board, Guwahati, 
represented by the Chairman, 
Railway Recruitment Board, 
Guwahati. 
The Chairman, 
Railway Recruitment Board, 
Guwahati. 
The General Manager (P), 
N.F. Railway, 
Maligaon, Guwahati. 
The Chief Personnel Officer (Admn), 
N.F. Railway, 
Maligaon, Guwahati 	 Respondents 

By Advocate Mr S. Sengupta, Railway Counsel. 

ORDER 

CHOWDHURY.J. (v.C.) 

The issue relates to appointment in the Railway 

VService on completion of the Vocational Course in Railway 

Commercial (Two ears. Job Liñi<ed Course 	hull 

Time):for the academic year 1997-98. The 	Railway 
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Recruitment Board invited applications in the prescribed 

form for admission into the Vocational Course in Railway 

Commercial (2 Years' Job Linked Course Full Time) 

commencing in the academic year 1997-98 from candidates 

below 18 years of age and appearing for the first time for 

10th class examination in the current academic year from a 

recognised Board. As per the Notification the last date 

for submission of applications was 6.12.1996. 	The 

Notification also indicated that candidates seeking 

admission to the Vocational Course would be required ,  to 

appear in an entrance examination to be held on 9.2.1997. 

In the advertisement it was also mentioned 'that those who 

qualify for admission as per merit list will be admitted 

to the two-year Vocational Course. in Railway Commercial, 

commencing from the academic year 1997-98, provided they 

pass the 10th class examination with at least 50% marks 

(40% in the case of SC/ST/OBC candidtes). As per the 

stipulation mentioned in the Notification, on successful 

completion of the course, the candidates were to be 

appointed 	in 	the ' Railway, ,service 	as 	Commercial 

Clerks/Ticket Collector in the scale of pay of Rs.975-1500 

with usual allowances as admissible from time to time. 

2. 	In terms of the Notification the applicant 

submitted her application in appropriate form and after 

processing of the application she was called for the 

written examination for admission to the Vocational 

vide letter dated 20.1.1997, that was to be held on 

16.2.1997. By Memo dated 16.2.1997 the respondent No.4 

intimated 	the 	applicant 	that 	she 	was 	declared 

provisionally eligible to appear in the viva-voce test to 

be held on 30.6.1997. Subsequently, vide letter dated 

30.7.1997, the Senior Personnel Officer (w) for General 

Menager....... 

H 	 4 
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Manager informed the applicant that she was selected for 

the Vocational Course in Railway Commercial which was to 

commence for the academic year 1997-98 in the Faculty U.S. 

School, North Guwahati and accordingly she was advised to 

report to the SPO(W)/CPO's office, Maligaon alongwith the 

• required documents in original on or before 8.8.1997. She 

was also intimated that her candidature would be finally 

considered subject to her passing the U.S.S.L.C. 

Examination with requisite percentage of marks, fulfilling 

the other eligibility conditions. The applicant 

accordingly reported before the concerned authority and 

the concerned authority by communication dated 8.8.1997 

directed the applicant to report to the Principal, Faculty 

H.S. School, North Guwahati by 12.8.1997 for admission 

into the Vocational Course for Railway Commercial for the 

academic year 1997-98 provisionally. She was also directed 

to submit her HSLC/Equivalent examination original mark-

sheet securing requisite percentage of marks within the 

period specified. The applicant accordingly reported to 

the Principal, Faculty U.S. School and she was duly 

admitted. The applicant successfully completed the course 

in the year 1999 and the respondent No.5 was accordingly 

intimated to that effect by the school authority. According 

to the applicant, save and except her all her batch mates 

were appointed on successful completion of the Vocational 

Course ignoring her claim. It may be mentioned herein that 

the applicant belonged to the Koch-Rajbongshi 

Caste/Community of the State of Assam. The Koch-RajboflgShi 

• • community was declared as Other Backward Class (OBC 'for 

• 

	

	short) Community by the Government of Assam vide 

Notification No.TAD/BC/268/75/37 dated 27.1.1975. The 

• 	community as a whole was enjoying the benefit of the 

Notification......... 
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Notification as members of the OBC community ever since 

the publication of the above Notification. By an Ordinance 

dated 27.1.1996 the Koch-RajbOngshi community was included 

in the list of Scheduled Tribes specified in relation to 

the State of Assam (excluding autonomous districts) by 

amending the Constituent (Scheduled Tribes) Order, 1996 

and the said Ordinance was to provide for inclusion of the 

Koch-RajbongShi in the list of Scheduled Tribes specified 

in relation to the State of Assam, which was duly notified 

in Part II- Section I of the Extraordinary Gazette of 

India dated 27.1.1996. The benefit continued vide the 

second ordinance dated 27.3.1996. The third ordinance was 

promulgated on 27.6.1996. On 9.1.1997, the fourth 

ordinance was issued to continue the benefit to be 

conferred on those people. However, the last ordinance 

conferred the benefit only for a period of six weeks. The 

Parliament referred the matter for being considered by a 

Joint Select Committee of Parliament. The ordinance was 

pending before the said committee and thus the Ordinance 

came to be lapsed by virtue of efflux of time. The above 

facts were recorded in the Judgment and Order rendered by 

the High Court on 2.4.1998 in. Maitreyee Mahanta and others 

Vs. State of Assarn and others, reported in 1998 (1) GLT 

504. It may also be mentioned here that the Government of 

Assam vide Notification No.TAD/ST/98/92/138 dated 

28.1.1996 notified to the effect that consequent upon 

inclusion of Koch-Rajbongshi Community in the list of 

Scheduled Tribes of Assam (excluding Autonomous Districts) 

it was ordered that the Koch-Rajbongshi as appeared 

against serial No.18 of the Notification dated 27.11.1975 

wou1d cease to be a constituent of Other Backward Classes 

of Assam with immediate effect. In effect the said 

Notification........ 

J 
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Notification deleted the Koch-Rajbongshi Community from 

the constituent of OBC in the State of Assam in view of 

the fact that the Koch-Rajbongshi Community was included 

in the list of Scheduled Tribes of Assam. For the events 

mentioned above, the applicant was not favoured with the 

appointment order. Hence this application seeking for a 

direction on the respondents for appointing her in the 

Railway service as Commercial Clerk/Ticket Collector as 

per the advertisement. 

3. 	The respondent authority contested the case and 

opposed the claim of the applicant. In the written 

statement the respondent authority stated and contended 

that the applicant was found to have fulfilled all the 

conditions of the advertisement dated 9.11.1996 and 

accordingly she was admitted in the Vocational Course in 

Railway Commercial (2 years Job Linked Course) commencing 

in the academic year 1997. In the written statement the 

respondents also stated that the applicant belonged to the 

Koch-Rajbongshi community and that she was selected 

'against the Scheduled Tribes quota on 24.7.1997 vide panel 

dated 24.7.1997. The Ordinance issued vide Gazette 

Notifiction dated 27.1.1996 became invalid and to that 

effect it referred to the Railway Board's clarification. 

The respondents in the written statement specifically 

mentioned.that the Koch-Rajbongshi community was was 

treated as Scheduled Tribes only from 27.1.1996 to 

2.4.1997 and after that they were no more Scheduled Tribes 

and that vide Gazette Notification dated 29.1.1996 

they were deleted from the Central List of Backward 

Classes of Assam and as such they were not OBC also from 

29.1.1996. It was stated that on the day of 

advertisement! ......... 
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advertisement/notification the applicant was Scheduled 

Tribe and since the ordinance lapsed when the question of 

her appointment in the Railways came against the Scheduled 

Tribes quota, she ceased to be a member of the Scheduled 

Tribe community and as such she could not be provided 

appointment against the Scheduled Tribe quota due to the 

lapse of the ordinance and the Railway Board's letter and 

Ministry of Tribal Affairs, Assam's letter dated 8.11.2000 

by which it was clarified that Koch-Rajbangshi community 

was treated as Scheduled Tribes and they were deleted from 

the list of Backward Classes. 

4. 	We have heard the learned counsel for the parties 

at length. Mr B.M. Sarma, learned counsel for the 

applicant, strenuously contended that the applicant was 

duly. selected as per the advertisement and she was 

adjudged suitable for selection. The applicant had 

undergone the necessary course and on completion of the 

training it was incumbent on the authority to fulfil their 

commitment as per their advertisement. The learned counsel 

for the applicant contended that on the last day of 

receipt of applications, the applicant was a Scheduled 

Tribe since the Koch-Rajbongshi community was listed as 

Scheduled Tribes by the Ordinance No.9 of 199.6. It 

continued to be Schduled Tribe till the ordinance came to 

be lapsed by efflux of time. Mr Sarma contended that the 

date of eligibility was to be determined on the last date 

of receipt of application and admittedly, the applicant 

was a Scheduled Tribe as on 6.12.1996. The right she 

acquired as such was an indefeasible right and could not 

have come to an end by efflux of time. Alternatively, Mr 

Sarma submitted that at any rte the applicant indisputably 

belonged....... 

"I 
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belonged to the Koch-Rajbongshi cummunity. Admittedly, the 

Koch-Rajbongshi community by notification dated 27.11.1975 

all throughout were treatedas OBC in the State of Assam. 

The same was deleted on 28.1.1996 i.n view of the 

inclusion of the community in the list of Scheduled 

Tribes. 

As 	per 	the 	advertisement 	the 	Scheduled 

Caste/Scheduled Tribe and Other Backward Classes 

candidates were provided with similar benefits. The 

applicant could not have been denied the benefit of OBC in 

view of the decision rendered by the High Court in M. 

Mahant&s case (Supra), where the High Court issued a 
LI 

Writ of Mandamus to the respondents to modify the 

notification dated 28.1.1996 with a view to revive the 

rights and privileges already accrued to Koch-Rajbongshi 

community in serial No.18 of the Notification dated 

27.11.1975 within a prescribed period. In the 

aforementioned case also the applicants who were aspirants 

for admission to the .MBBS/BDS course belonged to the Koch-

Rajbongshi community were provided the benefit of 

Scheduled Tribes •quota and subsequently the benefit was 

withdrawn because of the lapse of .the Ordinance. The High 

Court in the said case also directed for providing the 

benefit of OBC for the purpose of reservation, contended 

the learned counsel for the applicant. 

Mr S. Sengupta, learned Railway Counsel, contended 

that the respondent authority assessed the facts in its 

entirety and bonafide took the decision in view of the 

events mentioned in the written statement. 

We have given our anxious consideration in the 

matter. Admittedly, on the last date of receipt of the 

applications, the applicant was a Scheduled Tribe 

candidate.......... 
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candidate. The Koch-Rajbongshi community, subsequently 

ceased to be Scheduled Tribes in view of the lapse of the 

ordinance. But the fact remains that Koch-Rajbongshi 

community was also one of the OBCs and subsequently, the 

High Court issued mandamus to the respondents in M. 

Mahanta's case (Supra) to revive and preserve the rights 

already accrued to the community which could not be lost 

sight of. The act of law should prejudice no person - 

Nemini facit injuriam" - Law favours public good. It was 

the act of the respondents which generated the legitimate 

expectation of the applicant for her absorption and it was 

the respondents who sent her for the job linked course, 

which she completed at the cost of the public. Keeping in 

mind the balance of hardship and inconvenience with 

consonance of equity we are of the opinion that this is a 

fit case in which the respondents should reconsider the 

entire matter in the light of the observtions made above 

for the applicant's appointment in the Railway service as 

Commercial Clerk/Ticket Collector as per the advertisement 

in the facts and circumstances of the case. We accordingly 

direct the respondents to consider the case of the 

applicant for appointment in the light of the decision of 

the High Court in Maitreyee Mahanta and others (Supra) 

bearing in mind our findings and observations made above. 

We also direct the respondents to complete the above 

exercise expeditiously, preferably within two months from 

the date of receipt of the order. 

8. 	The application is allowed to the extent 

indicated. There shall, however, be no order as to costs. 

L 
	 llv_~~~_ 

K. K. SHRr4A>-) 
	

D. N. CHOWDH[JRY 
ADMINISTRATIVE MEMBER 	 V ICE-C HA IRMAN 

n km 
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BIL0E TII1 CENTRAL A)NflISTflATIVE TRflJi'AL, GUWIATI TEr0H, 

GUWAHATI. 

IN THE MATTER OF 

O.A. No. 222 of 2001 

Triiiiic. 13ruah 	.. App1icnt 

- 

I • UniOn of In1ir. 

The Scrtary (tii1i1tmnt), 

Rj1wy Bor';ri, Nw Dc1bi. 

Tbe Rtiiwy RecrWtinent IO1r1, 

Sttin Rotd, Guw.hati. 

The Chirt, fliwtty icruithent 

Boxd, Station Ro•.d, uwth.ti * 

The Gen.ra1 	iger (I'), 

N. F. ii1wLy, 	11-ion.  

The C1iif  Pars onel Cfficcr 

(Aburia), !!. Iiiwy, 

Ma1igacn. 
•.. Rpcint. 

- AIM  

MIATT IMI  

Written S ttuont for 	on bohif of 

tlia Ropn:1cflt. 

The nworing rc3pOLdfltS 11o3t respctfu1iy iXf to 

chwetb as udcr : 

1. 	That, the r.nzwring recpondent have gone through 

the copy of the pplicatiort 	have titiclorstood the contents 

thoroof. 
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2. 	That, iave and except those statecnt of the 

applicant which are borne on record or are pcffic.liy 

akii tt od horcun de r, all other licgation/ erenti of the 

applicant as bade iyj the apiicati' -i are denied herewith 

t'd the applicnt i put  to strictest proof f thr 	tato- 

rents which are nct specifically aktted by the respondents. 

30 	Tbt, for the s1e of brevity, the respents 

have boon advised to confine their reply only cn thJe 

averrients of the applicant which are relevant and atori.l 

£ er p roper deciz ion in the ease and the CtiCulru5 denial 

f each and every avei its/allegations have be en videc1 

without abittin the ccrrocnoss Of any such allegations! 

rnents. 

1 • 	That, the case suffers for want of valid cause of 

action. 

• 	5. 	 That, the el)pJJ.CanD has opt no valid right to file 

this anpiicfl.tion. 

6. 	That, the case is fit one to be disnissed 

7 • 	That, witji regard to ven:ents i paragraphs 1.1t 

to 	of the applcfttion, the respondents adnits Only those 

tatonents which are borne r>m records an4/or  are specifically 

adritted horun dr.. 

H 	 Contci......3 

- 	 • • 	 :1 > 
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It is t icntin herein that the tffication/ 

rtiicnt of th Railway Reeruithent Beard j8  dated 

9 • ii .96 7 
 . epy f rhich h been annexed 	ncxureI to 

the appiicati'n and a3 she was 1ound_to have fulfillod all 
2 	 -- 

the e•rditi.is of the ntifieat1/a.t'ie rtiient dated 

) • 11 .96 she was a(ktitted in the vocatiOnal course in 

Jtaiiway Cenuercial (2 yearz job li1ed course) cr.inencing 

in the ac:ier.iiC rear 

It is acbtittod that the app]Lcant belonged to 

Iity as stated at paragraph +.iii 

of the applicat1)n Znd as also obsOrved f rom the Mneure-3 

to ti2pp34ctiOn and that the applicant was soiócted 

:tted 	But the riinanCc issued vido Gazette noti 

fication cl,ated 7.1 .96 becare invalid as is wail apparent 

fr the iiailwayIJard's letter dated 2.1.98 The Railway 

ard clarified that the ocIi.-Rjbohi cnuniappoiflted 

during the periOd 27 • 1.96 to 21 .8.96 cannot bo cletd 

tinst the S .T. (SchedulOd Tribe) quota. Thus the benefit 

on 21.8.96. 

Ministry of rribai Affairs in Assin vide their 

letter dated 8.11 .2000 also clarified that : 

' (i) Koch-ajbons1ii c aiunity was trc.ted as S .T 

only from 27.1.96 to 2,+.97 and after that 

they are no iiore 8.T. t 

vido Gazette notification dtod 29.1.96 2  they 

were deleted fron the Central iist of 33ackwardl 

Class of Jssannd aSSUCthCyaTCnOtO.14C. 

(Other BadlaICrd C.imunity) also f ronZ?.1.96 
- - ---.--- 

H 

Contdo 

I 	 - 	 - 
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..*; 	if 	: 

It is thuz a fact that on the day of 	rtierent/ 

notification Ewe was S.T. 

4* 9AM Vk. &td as the rtjnence lapsed when the question 

of her 	.zttnt in the R+iiway carie ajainzt the S .T. qta, 

she ceased to be ioiiber Of tie S.T Cununity and nz ,  SUCh she 

cckld not be provided with appoin.thent a gemlinst the S .T 

posts, da.e to lapse of the ordinance and the Railway ioard'z 

letter aid Ministry of Tribal Mfairs, /ss's letter 1ted 

801.2000 by which they clarified that Koch-Rajbonshi Ciriu- 

nity was treated as Scheduled Tribe and fr 27. 1  .96 to 2.4.97. 
'Lt Ci 	QJZ- 

t 	
r(OS 

C 	/ 
A 	. / 	 t 	n 

5 \a 	3 	. 
b-L 

 

8 	That, with regard to avernents at paragraphn +.x, 

if.xiv of the applicatit it is stated 

that none of her allegation s are adiitted except those which 

are boIle on records or are specifically. adriitted hereunder. 

In this cinection it is to reiterate that the 

applicant was nOt  appointed in Railway's job on successful 

coppletion 	the V .0 .R.0 • Course due to the fact that the 

ordinance issued in the Gazette notification dteQj96 

becano jvalid vide Railway Board's letter No. 94(SCT)31/2 

datik1 2.1,98 as the Railway Board has categorically stated 

vide Para.VIiI that can1i1tte belOflginl. to Koch Raj bonshi 

cOwwnity appointed during 27. 1  .96 to 21 .8.96 pffiriod cannot 

be selected aganst S T. quota. Since the applicant was 

selected aainst the S.T. quota On 2447.9(i.e. the panel 

published by the Chaini5 1  Ra1lway Recruithent Doard on 

24.7197, the applicant could not be appointed against the 

S .T. quota as the benefit edded on 2711.96 already lapsed 

fri 21.d.96. 

Contd... ..5 
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Ct 
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It is io to tatc heroin tI'.t a, reforence was 

als o nade to the Rilway ar.t vlde letter rio. W2/EEi/18 

Pt .II(T/98-99  dted 6/701.2000 	the pojt az to wetiier 

the appliecnt could be offered the appointment since she 

Ji  bel-,gngs to. Koch Rjbonbj CciMunity Vald lo could  be aoni-

derca aint the S .T. quota (ao the app1ict already cipie-

ted the V 'C.R.0 • Couri e) or the appliccnt ba to be rr--,.f us. ed 

appointment to the poot for which she, 1i U Lergone two 

traijng corte. But the Rathiay roard ha 1 ot conziderd 

for her appointi:ent on the Railways ai Ticket C&Uector/ 

Comnorcial Clerk aint the Scheduled Tribe (S .T .) quota 

vide Railway Board's letter No. 91j. E(SCT)1/32/2 dtd. 19.6.2001 

01-1 the grcund that on reference of her case to the nodal 

Minitrio i.e. the Mi,nitry of Tribal krfair and the Iiry 

of Social Jurtice ruad impoWQ11tiOflt Tbyrplie:VCirified 

under : 

(a) TuetI.nitry of Tribal Affairs vide their letter/ 

O.M. N. 12%//2002/TA(1) dated 8.11.2000 

have clarified tthtt Koch Raj bonhi Criunity of 

Assam was 11)ecified as Scheduled Tribe fron 

\\ 27.1 96 to 2...97 	tcrter that. Koch 11ajbh1 J  \\ConnunitY  is nOt c'15SCi1U1 Tribe in 

the state of 

çb,) The Ministry of Social Justice id mpowextient 

vido their U.N. No. 12011/6'98C dated 

May' 2001 hao also clarified tht ;ccord1nc, to 

the Gazette f Inriia notification No. 

29.1,1996, tre 	te/Comunity 'Rajbonebi. Koch' 

has boon doletod from the Central Ut of 

ward CiazCeC of Aai. 

•.. .6 
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An such pevos belonging to this Catc/Cmunity 

ctmot enjcy the benefit of 0.1.4. 	lae j, the State Of 

a fri the tc of ±tbUO Of abVO ot1fiCatiOn i.e. 

.1.96 and accrdingly, the applicant w-z Intl Lated vi:lc 

/2'  eneral Manager (I') N.F. Itiiwayz letter No.Jr/252/EDN/ 18/ 

Pt .II(T dtod 1 27  .2001 that the 1piicant's eao cot b 

conzidered for appointhent ex Ticket Collector/Coaching Clerk 

S .T • quota though the appliez.nt belonged to Koch 

Raj bon3  hi Connunity. 

9.' 	That, with regard to groundz az stated at paragrapb. 

5 and relief zought for at paragraph 3 of the application, it 

j ubtittod that in view of what have been zubiittod in the 

foxgoing paragraphZ of tbiz Written Statement, none of the 

grounclz a put fo.tvard by the appiicant are 3utainab1O. The 

relief as prayed for by the applicant in paragraph B of the 

appiicaticn are also not abirsibie in ViCW 	the fact of 

the ease. It is also denied that 

(i) There hEazo,  been any arbitrary or discriminatory 

actic on the part of the respondcnt3 in dealing 

with her case. or 

(W That the applicant h 	ot been informed or 

as to hK why she has 	Ct been 

appointed. or 

(iii) That she acquired a right for appointment or a 

right of enduring character and s1 	was torrmmed 

as S .T • 	the day of 	ortiscent/nOtfficti 0n 

and upto the day of her of sele<tlon she was 

enjoying the status of S .T. by virtue of 

C1)ntd.. . . .7 
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I 

ordjnnCo in  VO.Ue It is,  alo-o a fact tht at 

the tirio of cciideration of her .ppeintment, 

3h0 coU3Cd to bolon gr to S.T. CoDnunity due to 

iapzc of the eru1flrlce TrD folIowd by an 

Act .an.I hence she cculd rjot be off cre:1 eraploy-

nent aaint the S .T • qu0ta. 

10, 	T1t, all the acticc taken in the case are quito 

• 	legal, valid z7and proper. 

11 • 	That, the answering repondonti crave lev of the 

Lionbl Tribunal to peritit then to file additional Written 

Statenent in future, in ease the same is foid to be necessary 

• H for the ends of Justice. 

12. 	That, under the facts and circunstcnces of the 

• 	eas o as s tated aieve, the instant applicat ion is 

• 	tinabiC and is also iqjlo to be disnissod. 

..•••• Verification 
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VERIFIGAT_ION 

o of 

\ rML 7 AU agod about 

yetairs by ccuptiOn Railway Sowico at pxocnt wbrk.ng 

3 Cb$irtfl of tb Railway RcruitE1olt 3oar:i, do horeby 

so1oin1y affini and s t,%ta tlt thetoiaonts iad at 

pgxcphs 1, 2 and 3 are true to ny 	wiecIg and those 

nado at paragraphz 7 and 8 are truo to iy jfox,natio a 

e+tbercd frti rocordri wbieb I blioVo to bo truc and the 

rect are my hub1O biiuiOnZ before the Hon'bie Tribia1. 

k-"-- 
CRIUMAIT ~6 ( O'__ 

RAILWAY flECIVITMiT OARD 
UWAHATI. 

FOR AND ON DEHKLF M  UNDOIN 
OF I11DI.!.. 

SPIN 
ch1 
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d11 	att ttzctI4z 
3ffi1TtUT 

EXL'RAORLINAjty 
'T1I II_. UU I 	 I 

PART 11—Sectio I 
ThftbT( 	rithm 

PUBLISHED BY AU'lHORJTy 

' 17) 	 ir; 	1996 	1917 
No. 171 	NEW DELHI, SATURDAY, JANUARY 27, 1996/ MAGIIA 7, 1917, 

SeprMte paging is given to this l'nrt in order that it moy be liled us ii sepurale coinjilluflon. 

• 	,pi 	 t 	 1 	ui 

MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 
(Legislative Depurtnicnt) 

New 1)e/hj, ihe 271h Jamairy, 1996/Ma8IIa 7, 1917 (Saka) 

THE CONSTITUTION (SCI 1 EDULED TRIBES) ORDE 
(AMENDMENT) ORL)INANCE, 1996 

No.9 OF 1996 

Pru.rnulated by the President in the Fortysevenih Year ot' the 
Endia, 

An Ordinance to provide for the inclusion of Koch-Rajbongshi in 
Scheduled Tribes specified in telation to the State of Assam 

WIJn:As Parimaincut is not iii session and the President is satis(icd I 
stances cist which rcnder it necessary For him to luke inituedjate action; 

ublic of  

to List of 

t virctirn- 

Now, IUILREI:ORE, in eercisc of the powers conferred by clause (1) of article 123 of 
the Corsstituiion, the President is plcased to promulgate the foUowin 0rdininee:- 

1. (I) This Ordinance may he called the Constitution (Sehedulci Tribes) Oudcr 
(Ainendniein) Ordinance, 1996. 

(2) It shall come iflin lorce at once, 

'S 

U 

Shon isuic nd 
Coi1%suicn,.t 
rncni. 



31, 	
2 	 THE GAZE'rrE OF INDiA EXTRAORDiNARY IPART  

2, In tho Slicdulc  W the Coi tiiutun (Stiule 'i'itbu) Oukr, 19W. is% 

"lart I 1.—Assam'', under thc Hcudillg "II In the State olAsstim excluding the 

districts:-', alter item 9 and the entry relating thcrelu, the l'ollowing item and entry shall 

be MdtJCd, ,wnii1y 

10. Koch.Rajbangshi?'.  

7.%. 

SHANKER DAYAL SARMA, 

qresidelIt. 

K.L. MOHAN1UR1A7 

Secy. to the Guy. ufisidlu. 

.. 	I' . . , , 
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 • 

(Aji applicaiion W.S. 19 of the. Admth istrative Tribunals Ac 	1) 

~,i tle  of the Case 

Trishna Boruáh, • 

------APL!CANT 
VL,s  
UhIQnOf India & Or 	---------  RESPONbENTS . 

I 	 _ 

SL. NO. 	Particular of the Docurnet 	PAGE NO. 
1 	Applicatjo 	 • 	
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IN THE 

CENTRAL ADMINiSTRATIVE TRIBUNAL, GUWAHATL 

BENCH: GUWAHATI. 

(An application U/S. 19 of the Administrative 

Tribunals Act 1985) 

O.ANo. 	/2001 

/ 

BETWEEN 

Miss Trishna Boruah, 

D/o. Shri NaTayan Baruah 

Viii: Boraera, P.O: Titabar P.S.: Titabar 

District: Jorhat, Assam. 

APPLICANT. 

1. Unicn of India, through the General 

Manager, N.F.Riiway, Maligaon, Guwahati 

-781011. 

2 The secretary. Establishment 	Railway 

Board, New Delhi-i 10001. 

The Railway Recruitment Board , Guwahati 

represented by the Chairman, Railway 

Recruitment 	Board, 	Station 	Road, 

Guwahati-781 001. 

The Charman, Railway Recruitment Board 

Guwahati, Station Road, Guwahati-781 001 

The General Manager (P), N.F. Railway, 

Maligaon, Guwahati-78101 1. 

6 The Chief Personnel Officer (Admn.), N.F. 

• Railway, Maligaon, Guwahati-781 011. 

-RESPONDENTS, 



- 

l) 	Against the nonappOintment of the applicant as 

Commercial Clerk in N.F Railway on her successfully passing 

the Vocational Course in Railway CommerCial (2 years' job 

linked Course) in 1999 pursuant to the advertisement of the 

Railway Recruitment Board , Guwahati , dated 9-1 1-1996.(afld 

published in the Assam Tribune on 9/11196) 

TRI BUNA 2. juRIsD1ctlQN, OF TIE 	L.  

That as the advertisement for the vocational course in 

Railway Commercial (2 years' job linked Course) was made by 

the Respondent No.3 and the appointment is to be made by 

the Respondent No.5 whose offices are located in Guwahati, 

this Central Administrative Tribunal, Guwahati Bench has got 

jurisdiction to adjudicate the matter for redressal of the 

grievances of the applicant. 

11.1 	 LlATATlQM 

That representations have been made to the 

respondent No 5 for the appointmeht of the applicant in 

service on 20-4-2000, 18-5-2000 and 28-6-2000 and more 

than 6 months have passed from the respectiVe dates of the 

representations and this application is preferred within one 

year from the expiry of the 6 months period from the dates of 

the representations and thus this application is within the 

limitation prescribed by Sectiofl 21(b) of the Administrative 

Tribunals Act, 1985. 

Ec 	THE ASE. 4. ATQF 	C  

I) 	
That the applicant states that the respondflt No.3 

published an advertisement on 9-1196 whereby applications 

were invited for admisSiOn into the vocational course in 

Railway Commercial (2 year's job linked course) commencing 



in the academic year 1997-98, from candidates beloW 18 years 

of age as on 116197 and appearing for the first time for 10th 

class examination in the current academiC year from a 

recognized Board, after having studied as a regular student of 

the school. The appticalwfls were to be submitted within 6-12- 

1996 and the candidates seeking admission to the vocational 

course would be required to appear for entrance examination 

to be held on 9-2-1997. It was, further stated in the aforesaid 

advertisement that those who pass the entrance examination 

and qualify for admission as per merit list will be admitted to 

the two-year Vocational Course in Railway Commercial, 

commencing from the academic year 1997-98, provided they 

pass the 10th class examination with.at-leaSt 50% marks (40% 

in the case of Sc/ST/OBC candidates) in the aggregate. After 

e Course, the candidates were to successful completion of th  

be appointed in Railway service as Comhiercial Clerks! Ticket 

Collector in Scale of Rs.975-1500/- with the usual allowances 

as admissible from time to time. 

A copy of the said advertisement IS annexed hereto and 

marked as ANNEXURE-1. 

ii) 	
That being eligible for the aforesaid vocational course, the 

applicant submitted the application form duly filled in to the 

respondent No.3 and pursuant to that the respondent No.3 

was pleased to call the applicant for the written examination 

for the vocational course (1997-98) vide letter No.RRB/G41 

dated 20-1 -97 , to be held on 16-2-97. 

A copy of the aforesaid call letter/ admit card issued by 

the respondent No.3 to the applicant vide letter 

No.RRB/G41dtd.20//97 is annexed hereto and marked as 

ANNEXURE:-2 

iii) 	
That it is pertinent to mention herein that the 

applicant belonged to the Koch- Rajbongshi Caste/cOmmunitY, 

which was declared as Other Backward Class Community by 



the 	Government 	of 	Assam 	vide 	Notification 

No.TAD/BC/268/75/37 dtd27/1 1/75. However, by an ordinance 

dated 27-1-96, the President of India was pleased to declare 

the.. Koch- Rajbongshi Caste/community as Scheduled Tribe 

and HIUs Tribe People. This benefit was continued by a 

second Ordinance dtd.27/3/96, by a third Ordinance 

dtd.27/6/96 and then by a fourth Ordinance dtd.2/4/97. The 

applicant , thus , belonging to Scheduled Tribe (Plain) 

community at the relevant time, applied for admission for the 

vocational course in Railway Commercial as a Scheduled Tribe 

candidate and was accordingly called for the entrance 

examination by the respondent No.3. 

A copy each of the caste certificate dtd.14/8/9e and 

dtd.27/3/2000 showing the applicant to be a person belonging 

to ST and OBC respectively are annexed hereto and marked as 

'AN N EXUREs-3, AN N EXUR E:-4 respectively. 

iv) That the applicant states that pursuant to the written 

examination conducted by the respondent 1io.3 on 16-2-97,' 

the respondent No.4 vide letter No.RRB/GHY/41/10 was 

pleased to inform the applicant that she has been declared 

provisionlly eligible to appear in the viva-voce test to be 

conducted in the office of the Chairman, Railway Recruitment 

Board, Guwahatj on 30-06-97. 

A copy of the call letter for viva-voce test issued by the 

respondent No.4 vide letter No.RRB/GHY/41/10 dated 

16.2.1997 is annexed hereto and marked as ANNEXURE:-5. 

v) That thereafter by letter No.E/252/EDN/1 7(W) Admission 

/ 	dated 30-7-1997, the Sr. Personnel Officer (W for General 

/ 	Manager (P) was pleased to inform the applicant that she has 

been selected for the vocational course in.Railway Commercial 

which is to be started for the academic year 1997-98 in 

Faculty H.S. School/ North Guwahati and hence she was 

advised to report to SPO(W)/CPO's office! Maligaon aiong with 

the required documents in original on or before 8-8-97 and 
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further stated that her candidature will be finally considered 

subject to her passing the 1-LS.S.L.0 Examination with 

requisite percentage of marks fulfilling other eligibility 

conditions. 

A copy of the letter No.E/252/EDN!17(VV) Admissior) 

dated 30-7-1997 is annexed hereto and marked as 

ANNEXURE:-6. 

vi) 	That 	the 	applicant 	accordingly 	reported 	to 	the 

SPO(W)/CPO's 	office! 	Maligaon 	along 	with 	the 	required• 

documents in original on 8-8-97 and the Sr. Personnel Officer 

W) for General Manager (P) was pleased to issue letter No. 

E/252/EDN/17(W) Adm. dated 8-8-1997 whereby the applicant 

was 	directed 	to 	report 	to 	the 	Principal, 	Faculty 	Higher 

Secondary School, North Guwahati, by 12-8-97 latest for 

admission 	into 	the 	Vocational 	Course 	on 	
' 	 Railway 

Cornmercial" for the academc year 	1997-98 	provisionally. 

Further, the appilcant was directed to submit HSLCJEquivalent 
- 

OL original mark-sheet securing requisite percentage of marks 

-YLvPk within 31-8-97 failing which her admission would be cancelled 

from the school. The applicant states that she accordingly 
• reported to the Principal, Faculty Higher Secondary School, 

North Guwahati, and was duly admitted. 

A copy of the letter No. E/252JEDN/ 7(W) Adm. 

dated 	8-8-1997 	is 	annexed 	hereto 	and 	marked 	as 

ANNEXURE-7. 

That the Ordinance bywhii Koch-Rajbonshi Community 

in Assam was confered the status of ST (Plain) lapsed by 

virtue of efflux of time and as a result, the applicant who 

submitted her application for admission into the vocational 

course in Railway Commercial, as per the advertisement 

dtd.9/1 1/96 as an ST (Plain) candidate ceased to be a member 

of the ST (PIan) Community.. 

That it is pertinent to state here that the applicant was 

selected, for admission to the vocational course in Railway 



Commercial inspite of the fact that at the time of issuance of 

the letter NO.E1252/EDN/17(W) Adm. dated 8-8-1997, the 

applicant no longer belonged to the scheduled Tribe (F') due to 

the lapse of the ordinance without enactment. 

ix)' That having been admitted for the vocational course in 

Railway commercial at FacuIW Higher $econdary School, North 

Guwahati for the academic year 1997-98, the applicant 

successfully completed her course in the year 1999. On the
1. 

suqcessful completion of the vocational course by the 

applicant1 the Vice-principal of the School was pleased to 

inform the respondent No.5 vide letter No. IESTNC1/96-971P 

Ii dated 4-10-99 about the result of the vocatiofl& students 

and further requested the respondent No.5 to do the needful. 

A Copy each of the Certificate dated 31 .8.99 issued 

by the Central Board of SecondarY Education indicating that 

theapphcaflt has passed the AU India Senior School Certificate 

Examination'1999 and the letter No, c/ESTNC!196-97/P it 

dated 4-10-99 ' are annexed hereto and marked 
as 

ANNEXURES-8 and ANNEXURE9 respectively. 

x 	
That as per the advertisement dated 9-1 1-96 issued by 

the Respondent No.3 , after successful completion of the 

vocational course, the candidates were to be appointed in 

Railway service as Commercial Clerks! Ticket Collector in Scale 

of Rs.975-- 1  500/- with the usual allowances as admissible 

from time to time. However, even though all her batch mates 

were appointed on their successful completion of the 

vocational, course, to the utter surprise of the applicant7 even 

after successful completion of the vocational course she was 

not appointed as per the terms and conditiOnS laid down in the 

aforesaid advertisement. 	 . 

xi) That the applicant being aggrieved by the inaction on the 

part of the respondent authorities in not appointing 
herOfl her 

successful completion of the vocatiofl& course in Railway 
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Commercial made a representation to the Hon'ble Minister for 

Railways, to do the needful. 

A copy of the letter dated 27th  January,2000 

addressed to the Hon'ble Minister for Railways is annexed 

hereto and marked as ANNEXURE:-10. 
6 

That the applicant having waited for a period of more 

than 7 months for the appointment order and still not hearing 

anything about her appointment from the side 	of the 

respondents , by letter dated 20-4-2000 requested respondent 

No5 to do the needful so that she gets her appointment at the 

earliest. Similar requests were again.made to the respondent 

No.5 on 18-5-2000' and 28-6-2000. 

Copies of the letters dated 20-4-2000,1 8-6-2000 

and 28-6-2000 are annexed hereto and, marked as 

ANNEXURE:-11, ANNEXLJRE:-12 and ' ANNEXURE:-13 

respectively. 

That the.applicant states that the respondent No.6 vide 

letter No; DO No. E/252/EDN/18P.1I (T) 98-99 dated January 

12, 2001 requested the Executive Director (Estt.) Railway 

Board, New Delhi to arrange communication of the Board's 

decision with regard to the appointment of the applicant, who 

had passed in the final XII Class Examination,1999 and also 

the Railway Commercial Course conducted by the CBSE, 

which was still pending in the Board's office. 

A copy of the letter No. DO No. E/252/EDN/18P.11 T) 

98-99 dated January 12,2001 is annexed hereto and marked 

asANNEXURE: -14. 

"S  

That the applicant states that till date she has not been 

appointed and the silence On the part of the respondents in 

the matter is deeply regretted and such silence has further 

aggravated the miseries of the applicant for no fa'ult of her. 
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Further the appflcant states that whenever she approached the 

office of the respondent No.5 to enquire as to her appointment 

she has been repeatedlV informed that they are seeking 

clarification on the matter of her appointment from the Railway 

Board, New Delhi. It is stated herein that the applicant is 

totally unaware of what clarification is sought for by the 

respondent No.5. 

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS. 

For that, as per the advertisement dated 9-1 1-96 

issued by the Respondent No.3 , after successful completion of 

the vocational course, the candidates were to be appointed in 

Railway service as Commercial Clerks! Ticket Collector in Scale 

of Rs.975-15001- with the usual allowances as admissible 

from time to time. Hence the applicant has a legitimate right to 

be appointed in Railway service as Commercial Clerk / Ticket 

Collector on her successful completion of the vocational course 

in Railway Commercial. 

For that, having successfully completed the 

vocational course in Railway Commercial, the applicant has a 

-L legitimate expectation that she would be appointed in the 

Railway service as Commercial Clerk I Ticket Collector as 

stated in the advertisement dated 9-11-96 issued by the 

Respondent No.3,, 

For that, the respondents acted arbitrarily and in a 

discriminatory manner 	by not appointing the applicant 

wheras all the other candidates who completed the 

vocational course successfully along with the applicant were 

appointed promptFy and hence the inaction on the part of the 

respondents is against the principles of natural Justice and 

administrative fair play. 

 For that, as per the advertisement dated 9-1 1-96 

issued by the Respondent No.3 after successful completion of 



the vocatior)aI course, the candidates were to be appointed in 

Railway service as Commercial -Clerks! Ticket Coflector in Scale •  

of Rs.975- -15001- with the usual allowances as admissible 

from time to time and on the basis of the aforesaid assurance 

the applicant completed the vocational course in Railway 

commercial successfully but having been denied appointment 

in Railway service as Commercial Clerk / Ticket Collector till 

date, the applicant is made to lose three valuable academic 

years for no fault of hers. 

For that, if the applicant is not appointed in Railway 

service as a Commercial Clerk! Ticket Collector immediately by 

the respondents, she would suffer, grave injustices and 

would also stand to lose from the point of service seniority. 

For that, the respondents have denied the applicant 

appointment for no fault of hers and moreover has not 

informed her as to why she has not been appointed tifi date 

when all her batch mates are appointed over the course of 

time and such action on the part of the respondents is totally 

unwarranted. 

6 	DETAILS OF REMEDIES EXAUSTED. 

The representations dated 20-4-2000, 1 8-5-2000 

and 28-6-2000 have been preferred requesting the respondent 

No.5 to do the needful so that the applicant may be appointed 

at the earliest but even after a period of 10 months no action 

has been undertaken by the respondents to appocnt the 

applicant in Railway service as a Commercial Clerk / Ticket 

Collector till date. 

7 	MATTERS NOT PREVIOUSLY FILED OR PENDING 

BEFORE ANY OTHER COURT: 

The applicant further declares that she has not filed 

any writ application or suit regarding the matter in respect of 



Ho- 

which this application has been made before any court of law 

or any other authority or any other bench of this Hon'ble 

Tribunal and no such application or suit is pending. 

8. 	RELIEFS SOUGHT FOR: 

In the premises aforesaid your appUcant 

prays that your Honour may be pleased 

to call for the records, calling upon the 

respondents to show cause as to why 

the applicant should not be appointed at 

the earliest having successfully 

completed the vocational course in 

Railway commercial pursuant to the 

advertisementdated 9-11-96 issued by 

the Respondent No.3 and or pass such 

further or other order/orders as this 

Hon'bIe Trthunal may deem fit and 

proper. 

And for this the applicant as in duty bound shall ever pray. 

9 APPLICATION IS FILED THROUGH ADVOCATE: 

10 PARTICULARS OF l.P.O 

I.P.O 	LL1O7 
At 

DATE OF ISSUE O-%-ct 

ISSUED FROM 6PO, 

PAYABLE AT CJ6J#-tJ' 

11 LIST OF ENCLOSURES: 

As stated in the Index. 

Verification. 
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VERIFICATION. 

I, Miss Trishna Boruah, Die  Shri Narayan Baruah, aged about 

21 years . resident of Viii: Boraera P.O: Titabar P.S.: Titabar 

District: Jorhat, Assam do hereby solemnly affirm and verify 

that the statements made in the accompanying application in 

paras 1 ,2,3 ,4(vii) ,4(viii) ,4(x). .4(xiv) , 6 7 9,10 and ii are 

true to my knowledge and those made in paras 4 (1) ,4(ii), 

4(iii), 4(iv) ,4(v) ,4(v) , 4(ix) .4(xi) ,4 (xii) and 4(xiii) being 

matters of records are verily believed to be true on the basis of 

the information derived therefrom and the rest are my humble 

submissions before this Hon'ble Tribunal. I have not 

suppressed any material facts 

	

And I sign this affidavit today dated 	 	of 

June2001 at Guwahati. 

I 	 / 

jt~f
it'3kO

,- /ofoJt.. 

c 

SiQnature of APPLICANT. 
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(3ACI<. 'I I - IIS PA$ IS V1 LII) UPTO  

	

- 	 - 	 ..... 	 .......i 

Att' J, 
Author Ilit Ply 3d'g L/No, (N( ) IlB4/flSC122ft. 231184 	 C 	

. 

For CHAIRMAN 

HAlLWAY RECRUI1MItNT HOAflDiOUWAHATI, 
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I 	 #'l ShrilSmt./Kum 	'r 	 c.i.z. . 	 i 

.V 
—I_-i3t, . Roil No L' 1 31 401 I zl I i 

3U13 Recvuitn ent for the post of_Vo'i'_!!J2L2 ' 
in the p-scaIc of Rs. 	N I t. 	 on thc N.F.RaiIwy, 

 

under Einp. Notice No. r'i . 	& Catg. No. Nit  

I. 	\Viih rcfcren.o to your application for the j,jI)Ovc-lrjCj1jiOjlCd post, ti iii is 10 ii 110(111 you t ult yOil I 1,1VO 
been declarci provisionally eligible to appear in the viva-voe lest to he conducted i n (lie ofl ice of 
Chairinan,RRB/Guwahatjon SO" O  

Please note that you will not be admitted for the viva•'voco test without this cifil 11li, Moieovei, this 
;tll kuer iLflelf(JOCS not entitle you for final selection and your eliibiUty aIo dqcndi ni yo,ir üil 1 1111in; 
lithe Nquisi to,conditioi is of eligibility as also laid down in 111 ,0 1nii )!OyI aC 	to(ke s: ii cd al o 

You must submit all original copies of the cciificatcs and documents iegiiidiug pwotnt ace, c;te, 
itc'iitkwic, educational and Iccimiciti qunli ficutiona, woikin1 xpcsknee, soils as i' I 
(IUIfl( BCtiVi1ic3, 
Cttc ceill(lcities nui be as perprecribed p forma of tiioGovciuneut mid issu ti by a euts 
(Lut authority only. 
'oti will also have to bring With you the p110toeopics of (I ic ceitifieales/docuiiienis n 1:11 tics ic'd ill, love  

duly attested by a gazetted officer or head of any recognised school or college. 

	

4, 	tundidates already in ticivice Inn (kv1, or Semi-Govt. oritiIi:;ntion I11u3 aLIhln it 	( ) 01 it l( 
I'IQN Cetil tlenIo from ihclr repcctivo I ica(Isi / ContI)lllng QIlleci 0, Ihi lii uj whkI s I hy whip lot he 
,tlk,wcd to sippoar in (ho viva-voet, tent. 

For vcriflciiilou ofyour d410 of blih, you unsHt lnviiiithly #tibsnhi yout sil ass I Mat I 	hit a its (1:1 iii I'(ste ntd mm k-sheet. 

	

(t, 	\9sere original cci1iflcnte/niurkshectu have not been nsucii by the eos sei s set I I to ii lit ii a V oi. i iy/ 	I 1.i 'ouwIl 5  provI!onul 	sL1lct 	mi ituklieot httcd by U was 	Iiunrd/(_l iii vet .htv/ 'otis sd I hii Its 
L nilnitlitd buti thu viva-voco, 

•uu t t'içm thu date nwntloned nbovo >'oiir titlejidsutee Ilifly b$ reqislsi:d UI I Ii ItH C II i I ('lW (I:iy, You 
;iro therefore, advised to come prepared accordingly. 

	

S. 	Iltis RR3 will not bearany responsibility towards the boarding or lodging ofwi) ,  caiu.fl'.......1iee 
r1n9ethcnts will have to be made by the candidate hiinsel f/ltrself. 

	

9, 	NAs i'equont for any thungu In the data of vivu-vucu (cat will be item hum ted am mdii a.s u 'm Ill ic so eptI.. 
i t,( vI V VOCC te( All. oh 

	

10 	(JR and OI3C candidates will have to bear their own travelling CXC11zcs to and fl-on l d se test centres. 
11. 1 OI( Sc/ST CANDIDATES - 

(N IR( H)t 1(TI4 N t r 'II IJtI CA 11 it 1ITtt' U VO( I W1l11 it I I ('jit S
rtil 

	

T) I'll(i 'J'I(VlI BY TRAIN IN f'CONI) CI IAI 	IIt( )l\ I 	'(I 
ITN4 TO (UWAlIATi NIX & HACK, 

THIS 1ASS IS ,tVAILAJJLE 11190 
(Authority I  J4ly.  U.'s Letter No, E(NC)fl-$4/RSC/122 dated 23-1 l'8I) 

. 	 tom' ('hal, man, 
S 	I 	• 	 t' 	 )tt1i/(sut iI;I, 

1 	• 
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• 	c 	(_•.. .>_ 
. (. 

ç.j'; 	 J• 	•• 

'•. 

il'c 	A,1rhi,I 	1)1 	tIlL 	 U'U O1 
.LtI%)' CoIroi'cii. r1 £OY 	flCf;l(fl IM 

-o-r 1997-9 fol' T.F.ii1y. 

j11 1i 	III ot r1 iitd I 	fl" y 	 I'rj 	t. ri.v 

wti Lcsl 	i 	Itit, vt 	pl 	i)t1tlI 	j ( 	Vi !IJ 	I ')/ 	.1 it trtnI ).1 	Its I .[i 	1 i 

(L!hRti, 1 1)I t': jWii( 	1' 	l't i)Vt Ii I 1 C)(il)/t'()' 	ii I1/ 1 	rviji 1ii1iH 

ti £1 	i 	At"I il tit 1 6,  it t k. th 	'n 'u 	,ti fi.i'i 	tWit • 	r 

1. 	 ,f It1.t.C. NI1iWlI Lou or iuJv]tt 	xni:itiitU', 199?. 

P • Ch,' tI Cl c'n tt, In 	"v C 'iC ;i :, 

s (r:' 	iS 	/ut ttj'tJ I Jt'I 	Ii 	IIyI 

ç' ti' 4  I t\i, ti'ni u 1 i' 	t I i Jun lu 
. t,; 	 1W4A1' 	ttt 	(jIII'i( t'nIi 'it' 	LIpi 	tipt!tttl 

i. 01 	'P.Y P1'.CPuJr t vi ',( plvit1kPtl.VIt 	(lu. •tr1Lh's 

'is 	i n)py 	
,iIi ' f IIvi i.iothoi'. 

(utiy i 	i1tIJfl 	ttItiti 	L 	'dUb(I it1.ti') 

l 	j 	iti1 wi:1. b 	t'IIIb 	it 	jl1 tt .1 	i' 	tip 	(jI) 1Ii 	ii 	1UJ tj t ¼ 

1 	 i 	 i 	 1 	I 	I 	I, I 1 , 	R W 	tIth 	tU 	1Mxitt 

, Xii ou 	y') 	1' 1uvn tp ty tLj JUT' 	 ) 

oitot v tlut 	 r' tIier WuiH r.)i' ) Llun • r Lbu QVOltt Of (U.Y 

httt11 	tx 	ti2 ).tct, 

 

thu DrtH wiJ.1 b I.fltcJ 	fi'm tI.' VIA ltbv 1it 

tour cr di.dcittUO ;t11 bo fiwUy coiii1;rucl iubjct 10 yoia prtth tho 

fl,.L.C. xt)flt1O wti•h 	itt p0ti 	f irxk fu1iUt 	othow  

O1iICtbt1ttY 	1tQUJ. Th in OjEZ )ei t 	by I ft('l I (1000 it 7UflX(fltQQ ,y'OU 

- 	 ... 	I.  
_•_JJ' 

I i 	 V 	 I 

: 

V 	 I 	
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* 	 I 

•0 



T 
I 	 .1 

TJ. 	 i 	• i. 	 1:":L 
v(L')., 

ç 

- 	 C\\ 

'('iiI1. 
Sub Ji'ii 1oi iii thc V'DcUt j'iui C OUVJ 0  hn 

13 ciii y  CnmmcvciLk1 £ i' t h c uc tc1 ri Ic y 	V 
197 -93 for N • F. flai1'.iy. 

0 , e 

Y OU tru hrbr riivcctLrl to j)ij't t)  thcj Pririciaii, 
I-Ift(wIt 	10,01 ct' 'ii cc',rIr1uy 	)ii, !i1ith C 	1tti 	'j 	r1ii i 
into thQ VO ttiI&.1 Ce)LU1U  on HjLj.iw4y 	 £r thc 
cMc1c yur 	'-3 tr3vi1'rIufly ,  , 'Lou will Iluvcj to jubniit 	/ 

13LC/Equiv ul cnt 	C1riul iiui'kht..t, ccLn'1rL3 VCiui,;1t i percu1tat$,," 
of r1irki .,1thin 3-1-97 f&i] 	ihic1i y our acThiiuion i411 b 
ccnctfl L'1 tr011 tho u ch'i. 

You re 	vi 	to rc--pi't by 	.-71Lttct filirig which 

K our c&r4tirtur f o r 	r;ii1m In tho Vcti'.rIu1 curuc lu 
6b1(4 t V) 	)i: (! 1I(1 

• 	 T)et.ii].J icguiirig 1rii1jri f 	for Ci 	- XI at tho 
bc1Linf ri' tho tQ'j i 113 fO1iOpU- 

:i.. 	• rInu. 	 — 

• 	JIIi u1.'l juj, 	 1i. ¶i(O 0 O() 

3. Deve1o1.r;1cnt(CorL3tructiot1,of 	
Ps .603.00 	 - 

school Dui)iirig). 
• 

 
4q 13 tcuv ity ro 	j (Joi'ui lubi ) • 	1I. U(I .'JU 

be 	1 uriu e Oit ril cu (xt .1' U • 	 I wIlc urill all t ho (1 ut iffic o 

6. Tuitin F0O(1t & 2nd 
irutur.rt)(pjr rnmth 1t,'ü/.). I(. 1iOO.00 (approx.) 

- 	 Course uy11bu, wmIiori £orr1i arij I1otel prOpectu3 may 	- 	 - 

bcs obtjrIQ( frau tho office of the Pri.rlc.pct1., 	uculty IfS4hor 
co;iry i 	floth 	CuihCtL 

I, -.  
- • - • 	

• PE1 1)NNEL OF1 £1! e
r ~for GE1 EBiJ MLI1'P )M - 	 - 

COpy to z Frir1cipL1, Faculty IJiher SccDrl4-ry 3chbl,North Cu4hut1, 
* 	 GrJ?-781033. for irforrtion aril riccery uctiori plcie. 

- 

- 	 He ti rCQu3to(i to kindly rfr tQ thij office lottr of 
. : 	 -. • 	

- 	 cveri nurbr '1utec 26-6-92. 

/ 
• 	fox' 	GtI1L11L M .fl GTI. SI-' )MLct, 	- 	 • 

•- 	

• 	 /fl24'?. 	
- 	 I 	 -• 
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APPAREDkF0R FIR8T CHANCE COMPARTMENT 1 ' •' I 	h 
in tho Subject 	 ft uti 	PASS 	 I  

	

4 	I 	I 	 )1llJI 	
Ji 
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Thv Gvitcral \1 .tnIgc (p) 

	

l I\ 	t\IU!R1II 
P1I,III1II' 	hilt 	II 

-.----_._-.1.--.--__... ,_.•.__.&. .d. .-• 

Dvar Sir, 

Sub: 	01.61ia( COW.'& ii: 1ci(;I'c1; Co IURVCiOl Appoi:iLI)IcIlt 

1 C IilL 	MI*4.,f4l hi £oIIrIa rti :n L l:cao IiIatio:i 
)11 6ill umte j ic(I4)ciiIjc 9CI ? 

1&'f: 	i',iil 	1oo ' k er No. L (w) 89 - iiD - z (vol 111) 
ateô o. 5 ,  94 cinO Mhiut 	f 1 1)u uu)ui( lcrit 1 u Cwufflit. 

We / KI 'v l3ciaic'Y oo. 	- flDI - S ôatc 2.7. 10. 95 

IlL euh o VoCal lonni students who 1111YU Icuied the cu: npu:'t in:t Exa:uinatio:: in the 	I 
sm)lv acdcmc year ven bi C13S E its vell 15 Rahway flul durillS I 999 with 
It: I iiu 4iho U we QIwIud duly ItUL'SICLI ty the I IL'ad untie I utItutiuu, l'h U labul adjon shce 

t:R 5ht I wut sejuiately (br live eaii'didaie md one condiçIatt vide aiineu, I & II 
ILl •:ci il)' tprt froill copie ot 1uilviy I3onids letter wide: rl'ereucc arc enclosed br 
your reIE'ei:ee 	 I  

In this regard please Connect my earher letter oF even No dated 16 / 21, . 99 as well as 
no C/ EST / VCT / 96 - 97 / P II dated 23 0 98 and do needIlil from your end its 

• 	: 

• 	 - 	, 

$1 
br%j_j;r 	b1 	tt 

to ('I:if Commercial nianage: (Gent) N.1 Ruil-wa\ 

	

For l:r. ioCoriiat ion iIfl(t necessary action plene 	- 

S 	
? 	 -, 	 • - I_\f4 	 0  

I 	

I 	 I  

ih:uk log you 

\'ou s 11th hfldly 
T31s 	t4 	,. ej 

Wi'1. CO " 
) 1 .j J, j 1) . 1 1 

ti uboic 

p., ' 



- ' 	t of rO I Z 	
shOwin9 	

of AISS (*-ISs) Examnatjo 
r 	

aI)Parcd for Compartment Exam 1ntho 
YØD9 undr votjonI &trqam of raflwpy Ad,,,1 Ca,j y 

No. 	Roll N0 	
Ca, 

 J
I 	S 	

i.ot lt•i Ito 	M04 10 1 1 01011411 	ft01fluit 	 11 t M A ft 	$ •1li. 	lii (ii, 	101al 	Ist lb 	I1. 	 lolaf i pordocurnesils / 	 ;ai toarniiao 99 	 Exaa' 99 	 In Lhe prescbed 	it any 

	

2 	

crn 	% of alg 
m.99 

	

3'osi 	
U 9 	

U 	 9  57 3 	 10 	 11 	12 	. 13 	14 - 

40 	
Oua,tied for RIO Job. o° 	tC4 	 7 

 Ig 

7iCb 	2 t (CompQ 	
Paso 	A!Iathsd 055 

	

- 	

:L - 

	m 

	
-- 	'-   l99j 	

PAROMI7A 0A 	 I 
2, 	32o5t  

C 30 
039  

Ecorw,r,,j 1  
OUMMess 055 	

Ai1ched 	Ouailflad for Rly'a Job. 601 	
Accoujnc, 
RIy. Co,p 	

F.t (COMPI) 	 59 	 Pm 3 	
TOT 320,, 187 	1999 	

"LLY OAlSlf(. 
 

	

C 3o 	
lIob  

• 	
: 	

Eccnoic 	 I (COMrn) 	 3 	 . 

	

0 	 Stup 

	

 

601 	
ACCotiy 	

Anch.d 	Qualified for flly'a Job 

	

• 	 - 	 . 	 Rly. C,, 	 . 	• I 	4 	3205 	

AMs9,(A CH4Ko9QR 	
:::' tn9jj 	

45.2 	 734 	46.8 

( 	 r (COMP 	 to Pets  

601 	 Afl 	 Ufiac.d 	Quaed for y $ Job 

	

- 	 I 	
- 	 RIy Coi 	 - 	 I  - 	

OTA  

	

r 	+ 	
. 1 9 	10P, 

PUt4g foA9 	
T L 	

?. 	 45.4  C 	
ffl IIIh 	

279 	$5.8 I  
• 	 1 	 030 	,,its 	4,3- 	

. :: • - . 	 I 	 'ti-1cy 	
t27f ICOMPI) 	 53 . 	 Pan 	A11.ch.d 	Qu.flfl,d for Rlya Jcb 

	

• 	7ora 	

41.6 	 234 	46.6 

CAJ  
. 	

_; 	. - . 	 . 	• 	 . 	 . 	• 	

t2ii..m.V 	. 

_pJb 
- 	. 	 . 	

. 	 • 	 . 

I 	
t NLoa ? 	)'U4  



TXE 
-p ,-- 

u.murjco 

/ 	
lofltio : Ln.tg3tcr for P3i1wiy, 

/ 	o'rt of Indiu. 

/ 	:low L)&hi. 

Tittbtr, 
- 	I 

f 	4-k 
27 th Jn 2000 

a? 

3 U1. 	 ntln-t in 0 cvi'j A t(r fJ UCCi) 

	

CC)Ht)LotL)fl Of C VOCJLLOfl1 Couruc, NJ p 	•. 
(ZViU(QOnt l)/ it nAlway 1  flncruttr%cnt Uoord, 

(UWthti. - 	- 
Rei yercment 	 by RLi3, GuMah1ati. 

.ith dui roLipoct and humbla vt miitin, Z wouJi like to 
j)rJ for your ktnt attntin to trio ful4owtnc £tiotL 

1 	1' that. I hvei been Fiolectod for vo itional eurvo 199
,
7..99 

rib per tvcrtiuomont by RrLiwy Recruittiont floird. Ouwühati,. dt 

L.,Z 11 ,1vo coLtec tM oou:o 0,16 p,r tt,rtM inI condL*1*w 
t.tonJ ltiid town by the toorU anti pz3oei the is t examination on 
02.09.99. 	• 	 - 

Thc;, ocorttinç to the termJ and oanditiono of tho o1vor" 
mont, I .iri to bo oppointod in flciiitit y 

flut, I am ycit to get my pointmo t lottor. 
That, I cun from i lowor mtdd1i ci DZ family'. reicling 'it 

$t,t4r(Ar.en) and my athor oonc1od 	out. one lac, ipeoi,# fo 
orr1QtLon of , my two yoor* voçationii 	urco. It we* an ooniiii k*i 

bimfon for my fm.tly. )lowcvor, ny 1at 	dici not hoiitto to I 
3 we i$btUl, w thco Lu uoty U 	job in J4.iL2Wiiy 1!ur tie 

ti)g A1uci.fu4t 	it4tbn oI the court, a. 

Thtt, since Septenbc,r s  1999, W4 deto, I have viaL ted 
the Poraonnl floptt, Riiiway. MQJigton thrice to enquire about 
i%y appointrn'nt. taut, X rim vwy florrr to Inn.to that the dk?ptt. 
)ici 13jrwa1 their inribtilty to iaeucinp, rppaintmont letter 
on uøme xeons, not ole3r to me.. 

l  That, I have been poc sing days or the loot four and hUi 11 
txntt&s am in trin(Lunen)loyoc1 0  for no 4auit on my patt and it 
hiinje frstrttion to mo4 Furt.horo 1uo to non pointmtnt3 in tim, 
3 n% boing 1osai 000no;nLoU.y e wall 0479com.  the poLnt of serv4c 
Lnirity, . 	•. 	 . 

Urid4,.r thoii' cLrcwi3tanceo, I $cc. no othcr way, but to 
tpproech your ceoodueZf,  eo that 	tr4ined uneflptoyod as wail as 
n womin I mry jet ,Juatic. 

1y 	'-"'' 
C/Ou. lei flar4sytin 111nruothe .. 	 , 0 4y,  
Vi. is 13raeC, 	

• 	I tr3z3 Tniahnci Hnr*th. 
L 	7U (I30 	 . 

i 	copy tot 14r Somnath Chattorjee,M.P. 
74.ewIor of the cPx(H) Parliamentary Party, 

I 

	

	 LOk urbhn, NOW P&hi or information and 
xwiry action, 

Miss Tnishna Barucih. 

• 	 I 	

0 	

/ • 

.4 
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'' 	(J,:',j 	11 	•J4)r(:) 	
rt t 	r 

I 20.04. 2JR0 
Guwrhj 1  

	

• 	 Wi !tn 	t1)P)i tl tflfl ( 	ji 	 i t: 'r :) cc:(?in r iii. 

	

H 	
itc) 

LtP dLe XOP09t A111 hUlU)Jt 	 I woui1 like t 

	

• 	 t.iaW your kid atteUon W trrn folliwing octs Ofl the cpt:ion 5UbJect. 

That ir i havo boors n4Lt, 	1!or,  Vooitjon.il Courj 97.99 /ti flaLlwy,ollpr 	1vc •u,nnt by iUos, O, 1to 1  
t 	

Tin1. X hVø Uuu 
lylud"Vlotltil Witjoourin illij p*aiuu tic the óxjntio, on 02099, Ali bUch, I Gin oliciiblo to çjot Appointi  tmont in Kilway, ø par toxi crid condi t.Lonzi laid down by the bord, 

That einco Sept/99, I have been rcpetedly viaitirig the Pe&eonJ. Doptt in £ai1way H.Q, at Ma.tijaon, to onujr, cAbout my ppointmt, but, inyLrz., The cOncerning oUijaj hau told my father (when 'he ViSitod the dqptt in the 1a3t part of Fcb/2000) that they are seeking Gems clearificationn on my nppointmn, from Railway 004 , 116w Delhi, I wu in cQinplete darknej about the Outcome of that corrpoj1dance betwcor yur'oefjca and the RLilway E)Otd, Now )o1hj, 

• 	 Th.it,J,l, my bt1,, mtc, who h'vo 	CCC fully COMplated the courue, got their eppojntmen in due oourrio of time, 13ut, I e.m the only trainee of that lot to got epIiointmont, 

That, X hvo boon rit&lltilng thyti 1!oz' the lit 7 intu, aa a t;raind UlOy.d, for no ftl t on my part, X)uo to non appoint-. mont in time, I am boin boor economically io wall aa from th point of aervico 5oniorjty. 

That, I a'n too worried about my appointment and above hapenjigj brings frustraticn to me av well, to my paront, who hy asrd 	a good nnunt. tor, Study/tr4njrW at Uw voatjOfld1 
I dorio 1(110W, txw Long .z will be bble to hold my 

if denja, Of Jutic0 to ma contjnuo, 
It 

UnJe' theøe ojrouji 	I would earnea tly rcLuea t 
to intervene in' the matte,8Q that, I Can got • 5PPOiflbnot at an er1y date. 

'llyprerentfdds 	• 	4 
c/b.. Narayan Daruth, 

:., 	Villi floraea 
PQ.. LtsbÜ, 	'I 
Ptt-. Jothat 
?LD. 735 630 

Youri faithfully, 	
• 

143 Triehn 3uah, - 

Copy tos Honble M.tniater For Railway, 
Govt 0e 1  India, 
Now Del'hj 13.0 001, 

148 Trigihri4 iJLruth. 	4 
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The Gertt?r 	M3nçur, 
N.E. Ua ilwty, 

Mlicjnon, 

011wntn ti (Aetn). 

Titnhir 

18 th My 9 2000 

S ub: Non AppOifltmot In Service tospito Completing 
Y2rt1QflaA_cpiCe k1ccopefully.- 	- 

please refer to my lottor cit 20.04,2000. 

In this rogncI X w1.d rnitorato that dopjt. Completing 
the Vooat1oaj courne 

5uC1fUliy niI being olljjblü for Appoint4 
tnIIt, tas pvr Vol LOVI-11 auti t 011( l1tj,j li1c1 clown by HIlU, (Juwahati, 
I am yet to be nppointocl in corvico, while all my batchjnate 
have boon appointed. 

In this Condition, i an being herrased mentally and 
economically, for no fault on my prt,j am also mitiqV losing 
oniorlty due to non appointment. 

It may please b() ddvicOd to too from your end that 
und*r what circumstances X am not boing npotntod in service 
and how long l havo W 'bo dvcivcid of VitUiL Jutitjuu, 

Your immediate action in ,  thia matter is solicited, 

loping for flppointmont at tho oarlicat, 

Youra faithfully, 
9 

91 

Ms Trtahna LJaruah 
C/a.. Sri Nar.yan 6rueh, 
Vil, floraere 
P.O.!. Titabar Asaem) 
I'm... 705 630 

Copy tos 1) Minister for ftailwayu 

Govt of India, New Delhi, For information and flOceaary action. 

2) Chief Minister,(ovt of AeQarn, Dispur, for 
rIformtjOflLfldflOCOOaa ry Octi0 •  if 	

I:; I: 	
c1 	L 

'I 	
Me TrIahna flaruh, 
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213.06.2000 i1o.Ljcpicu. 

Ln 	j rvLcr, 	f. t .,j' LI ICIJIJ u u1 Co:rI)jcjtjOfl 

'iLth (!LuQ rO3i,oct c•ic:l thXrb.t 	 r %?t13 atji:iin J.flito Mbit
r ktnt otttc to t!io fOilO%;iflry fc,oct o, z1c1 I havo hUjs i in my lottor dt 20.04.20o0 	1fl.O.2:3O, ri1rroj to you., 

That air.x havo 	0c(x3CJL*I1y c')tfl1 ts1 tio (1q)tLon€:t OOUXIo and X havc, th) 	jht to 	 a' 	 ;nrh/ok 	UoiLt,g', thø 	MAY b'i on ici 	 1 ,in1LILjnjj LrL4i d £ 	)OaC41. 	 as by tho Uwoy  
i4A H 	 hiv b*w 	 lung boforeoaxatot me, 

MY par.nts acmd1 a good wnount of rnnoy for my otudy 0Z the ouros aid I have alre0ay tuhatwt 	v&u&1 oot1smi,o ycø UII dit., *4QLIKUnQ the stu4y pawiod Of v*ot tun U ooi 
X have beai oi1'ibP wtthLng to jc.t m' C0110 intmmt lobtu' and raated1 r. citJ.n 

l.
your ttt to ruiQ ., u tU 	 ab3, o ioto. Due, rorCtty. Z tImV *O1tho bø 	O)Ux 4)P0LntmrVlU 1cttt' nor Informad ttha 9WI300 Of 

Thst six, * a a gid of o3out .O oi balc4lij to bcokworj om( 
Our QQV zcn aiws giving piorLty, atVQootth tPo oawis of Vmcz aid hsakw 	use, 	cit 	I hw, J.0u1 nojiootsd aid tistuga3, JntLo daii.d to mo UrtIt1Qr, 1 hcve bet 	mtUncj punLhmmt, am z 

bio bO4z pss$ng Woxy day aid iLght in doe) nui8h q/s of , avloymmto , rmteatun gtips my tuontol voaio rnd heminoov e  • 

	

	 Xi do not know, what niu X hclvo 0.)tiitt1, for whLti I have bocm gcttLng this pmiahvpjt in thøao uasly  dayu of if, $ 

I jain pray your 9oc1lE to disposo of my ('poLnta zt lotts3r, at i dy dQtS, o th I tay bo rc4lauod Ql my ac,nicja aid ainis*tea, 

70400 &tPfu*1, 

N LO B trLihn a I)ø&i. 
V111. flQrnE,ra, 
t',o.. ritcbox. 
Din tt'. Joht. 

VLIP. 

? COPY tG'.,. i) The Chi er Q enor1 Z441 ag or, N • F, iat1 w,y, ltaZ Lcj a'z, (jUVOIj I, 2) .m, £lAiLway tttfliDt, OOvt of Xndi Ziow Do.thi. 
'The Chiof Hiiiater Of IWI3cijn DiapILr, Guwahatjj CMWtltU 4) ari flijoy K Handicue, H.P, JorhtS arli amMtary  

I ) 
	

cIB 

Minti TZhna flaruah. 
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AK NIGAM , 	 CHIEF PERSONNEL OFFICER  
N(IIIIIewle Virmfler :'ilwny 

4 	 lIiij, (hitv'iiritl 	'/I ()! I 

I )(.) No, I f ) 52/1 I )N/ 18 1'.11 (T) 98-99, 	 inrimiry I 22O() I, 

flnr ShrI Lifi 

Iteg :- Posting of Vocational Course conpleted candidates. 

I 	 - 

Your attention is invited to this Railway's letter of even number dated 7.1.2000 an 	.12.2000 	(copies 	enclosed), 	followed 	by 	remirdcrs 	dated 
16120O01,2000 and 8I2,200() in conneclico with the 

Barn, who hwl pLIMetl in (he lln.cd XII Cins tn'iilnnt hit I 	J()  tnl ftIO lii 
 

1110 (n 1I%vII)' Comillew,1111 Colinlo colidlided hy the CUS l. 

As the malter Is still pending in Bonrds 011ice, you tire requested to arrange 
:ommunicatjon of Board's decisionjr. the matter. 	

4 

nel.Asabovc, 

(AKNGAM) 

- 

• ShrI KB La!, 
Executive Director (Esti.) 
Railway Board 
New Delhi. 
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